CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENGH, ALLAHABAD,

Allahabad, this the 29th day of April 2002.

it QUOHLF\:‘[ H HDN«II MH: S. DAYAL, l-ahl‘.ﬂs

O. A, No. 710 of 1996.

Ashok Kumzr Shama s/o Late sSri Satya Prakash shama r/o 9/50

Moti Katara (Gali Pokhar Para) Agrae.... v essApplicant.

LCounsel for applicant : Sri H.K. Malviya.

Versus

l. Union of India through Secretary, Ministry of xailways,
New Uelhi.

2. Divisional Hailway Manager, Jhansi.

3. Sri Heam Pyare, Yard lMaster, Jhansi Central Hailway.

4, Sri Devendra Singh Shgma, Station Master, Vrindaban Road,
Central Hailway, Mathura.

5. ori B.V. Srivastava, sStation Master Kalaras, Central
Railway, District Gvalior (MP)

6. ari S.K. Srivastava, Asstt. <otation laster, Jhansi Central
Railway.

7. Sri V.K. Asthana, Asstt. Station Master, Haghaul, Central
dailway.

8. Sri A.K. Srivastava , Asstt. Station Master, Jhansi
Central Hailway. J

9. ori N.3. Yadav, Asstt. station iMaster, Lgja Ki mani,
Central nailway, #Agra.

. 10. sri S.K. Gautam, Asstt. Station Master, Lal itpur, Central

nailway. )

1l., sri V.K,. Datta, Asstt. station Master, Rundhi, Central
Hailway.

12. Sri K.K. Agnihotri, Asstt. Station Master, Jhansi, Central
Railway.

L LA Reapondents.
Counsel for respondents : Sri A. Sthalekar.
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This application has been filed for seeking a
direction to the respondents to promote the applicant on the

post of Station Superintendent/Chief Yard Master etc. in the

scale of Hs., 2000-3200 w.e.f. 26.3.96,

2 The applicant has claimed that he joined railway
service on 11.5.1965 as Telegraph Signallar at Agra. The
respondents issued an office order dated 15.11.95 for conduc-
ting a written examination for the selection of Station
Supdt./Station Mastex/Yard Master/T.I./MVI in the Grade of
s .2000=3200 in the operating department in Jhansi Division.
It is claimed that there wére 25 vacancies of gene&al candi-
dates, 3 vecancies for 35.C, candidates and 5 vacancies of
S.Ts against which 75 candidates fram general category, 9
candidates from 3.C., category and 4 candidates from 3. T.
category were called. The written examination was conducted
on 2.12.95 and 9.12.95 in which Hespondent Hos.3-12 along
with applicant were decl ared successful. He claims that the
respondents had not qualified yet they Were called for Viva
Voce., He claims that the respondents were only included in
the panel drawn even though they hed not passed the written

exanination.

3ls ide have heard Sri H,K. Malviya for applicant end

Sri A. Sthelekar for respondents.

4, Wwe find that the respondents had circulated the
list of eligible candidates on 15.,11.95 (Annexure-I) for
appearing at the writlen examination for filling up 2 5 post
of general category, 3 post of SC and 5 post of ST. The
written exagnination was held on 2.12.95 and 9.12.95. The
nameés of respondents appears at al.No.S9, 12, 14, 17, 220082

28, 35, 37 and 44 while the name of the applicent appears at

Thjkiesult of written eXanination

Al . MNo.72 of the said lLis+.
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was declared by a notification dated 7.2.96 in which tﬁé‘ JE‘ L
respondents as well as the applicant were declared succeésﬁﬁli i
in the written test. In the note incorporated below the lisﬁ; 
it has been stated that staff against whom asterisk mark had
been shown, were allowed to appear in the viva voce test on

the basis of notional seniority marks. In the final panel,

the name of the applicant was not included as a result of

viva voce.

B The claim of the applicant that the respondents
have not qualified in the written examination and even then
they were allowed to appear in the vive-voce test iS based
only on the fact that the respondents have been shown as
beneficiaries of notional seniority in the list of successful

candidates at the written test dated 7.2.96.

6. We find that the applicant hes not challenged the
seniority of the respondents in the O.A. His contention that
the respondents had not been declared successful in the
written exanination is also inadmissible on account of the
fact that the names of the respondents is included in the
notification cnntéining the result of the written test dated
7.2.96. e find that the applicaent had ample time after
15.11.,95 when the 1list of eligible candidates was circul ated
for the first time for holding selection and again after
7.2.96 when the result of the written test was decl ared and
yet the applicant appeared.uéégjé%e viva-voce test on 27.2.96
and camne before us only after he was not included in the
final list. Ve, therefore, find no merit in the O.A. and the
sane is disnissed.

There shall be no order as to costs.
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